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The 0il and Natural Gas Commission
extracts oil and natural gas from the
. oft-ghore wells of the Bombay High.
Camsidering the proximity of the coast
of Maharashtra t; these oil wells and
the large income that ig derived by
the Central Government from these
natural resources, the State Govern-
.ment examined the feasibility of claim-
ing a royalty for the Maharashira
State on the oi] and natural gas extrac-
teq from the Bombay High,

The Constitution declares India as a
Union, of States and demarcates the
territory of each State as provided in
the First Schedule of the Constitution.
The continenta]  shelf, as defined in
section 6(1) of the Maritime Zones
Act (80 of 1976y is the natural prolon-
gation of the lang territory to the
outer edge of the ‘continental margin’
in the sea. Thus, Bombay High which
produces oil anq natural gas is a
natura) prolongation of Maharashtra.

Under the expresgg provisions of the
Constitution and under the law enac-
ted by Parliament under Art. 297(3),
the Union has assumed full and exclu-
sive control over the lands, minerals
ang other things of value within the
territorial waters over the continental
shelf of India. However, the context
in which the relevant provision in
Art, 297 was incorporated also needs
to be taken into account. The anxie-
ties which rightly prevailed at the
relevant time, namely, that even when
any maritime State joing Indian union,
the territorial waters of that maritime
State shoulq alsp vest in the Central
Government are no longer relevant. It
is felt that a division of sovereign
rights for sharing the resources of the
continental shelf needs to be settled
in a spirit of cooperative federalism.
The most significant form of coopera-
tive federalism is in Australia, wherein
an agreement op the redistribution of
constitutional  responsibility for off-
shore areas was reached in 1979 and
this agreement was implemented in
1080 by a - saries of complementary
Actg passed by the Commonwealth on
the request of the States. Similarly,
in the Uniteg States, the maritime
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Stateg have the right tg the sea-bed
under the territorial waters and
mineralg thereunder,

Thus, while as 3 matter of legal
right, the maritime States cannot ask
for sharing of off-shore cil and natural
gas resources, the Government of Infia
should arrive at such an overall settle-
ment on the resources of the conti-
nental shelf in the larger spirit of
strengthening the federal polity of the
country, It was, therefore, hoped
that Maharashira’s claim for royalty
on oil ang gag exploited from Bombay
High ang similar offshore structures
near Maharashtra would be considered
sympathetically,

This subject has been included in
the Memorandum  presented by the
Government of Maharashtra to the
Ninth Finance Commission (paragraph
2.45). Under the stated circumnstances, -
I urge the concerned Minister to
recongider the matter anq place it
before the House. Thank you,

Demand for abolition of practice of
carrying Night-Soil on Human
heads

DR. NARREDDY THULASI REDDY
(Andhra Pradesh): Madam, Deputy
Chairperson, my Special Mention i8
regarding abolition of the abhorrent,
inhuman practice of carrying night-soil
on heads ang to rehabilitate the affec- -
teq people and also to install human.
excreta-based biogas plants in each and -
every village.

Madam, human being is a rational
animal. Rationality distinguishes
human beings from other animals,
However, one has to think whete this
rationality vanishes while trentin_g )
particular class, that is, the scdven:
gers. Even after 42 years of Indepen-
dence, the abhorrent practice of
carrying night-soil on ‘heads still pre-
vails in our country. It should be
abolished immediately and necessary
steps should be taken to rehabilitate
the affected people. They should be
uplifted socio-economically and bro-
ught into the mainstream of the soc-

iety.
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[Shri Narreddy Thulasi Reddy]

- The 2ng of October 1989, that is, the

birth anniversary day of Mahatma
Gandhi, wag observed as “Scavengers
Liberation Day” by Sulabh Internatio-
na] all over the country by all its
brmnches. D, Bindeshwari Pathak,
the founder gf Sulabh International, is
doing commendable service in this
dinection, However, it is an uphill
task and the process has to be carried
on. Everybody shoulq take a pledge
to work for the speedy liberation of
scavengars. We should create a new
social order out of the old.

Madam, by installing human-
excreta-haseg biogas plants in each
and every village, we can not only
abolish this inhumap practice but also
create a new source of energy, Human
excreta is not a waste material. If
properly utilized, it serves seven pur-
poses. It could even be termed as
geven-in-one. The importance increases
when we realize that the natural
resources will not last for ever. Its
significance further enhances when We
come to know that energy generated
by these biogas plants is cheaper than
the energy produced by the various
Electricity Boards. It improves gani-
tation ag it minimizes pollution and
health hazards caused by open defae-
cation, Tt reduceg pathogenic bacteria,
parasitic ova and thereby reduces
chances of communicable diseases. It
will reduce the burning of wood and
coal and thereby conserves natural
resources, It will produce good and
rich organic manure. It maintains
ecological balance, helps sociological
progress and provides employment, So,
Madam, I urge upon the Government
to install human-excreta-baseq biogas
plants in each and every village and
take necessary stepg for the abolition
of the inhuman practice of carrying
night-soly on heads and to rehabilitate
the affecteq people.

Thank you,
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Irqwrafa : OO qaT gad Fagna
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Decision of Eastern Coalfields Limites
to close down six of its mines in
Raniganj, West Bengal

SHRI SUNIL BASU RAY. (West
Bengal): Madam, I wish to draw the
attention of the Government to the
fact that the Easterp Coalfields Ltd., a



